
~;J 

Dt. 17 .4. 2002 

The applicant is 
bent on call. A.Ds. 
it yet returned from 
espondents. Await retu 

:f A.Ds till 8.5.2002. 

REGI 
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of the Applicant for a compassionate appàiritment 
14 

Send copies of the order to Respondents 

and a copy of the Order be given to Advocate for 

the Applicant. 

MER(UDICIAJ-) 

Dates-17.5.2002  

Rejoinder filed and copies 	served 

on the Respondent's Counsel. Pleadings are 

completed. List this case for final hearing. 

0rer dated20.5.2002 

ipplicant's father having died prematurel 

the Applicant apprached the departmental 

authorities for employment on compassionate 

grounds. The Circle Relaxation Cbmmittee having 

turned down the prayer of the applicant1for 

appointment on compassionate grounds1 lzka vide 

Pnnexure-2 dated 5.12.2001, the Applicant 

filed the present Original Applicati 

AS it appears the grievance o 

applicant was turned down by the Circa 

Committee under Annexure-2 on the gro 

of liability and absence of indigent cc 

of the family. In course of review of t 

a fresh enquiry has been cijsed. As it reveals 

from Annexure-R/5 muff (the fresh reort)1aced 

befcre the Post Master General, Snbalpur Region, 

there is a case in favc*ir of the applicant/ 

applicant' s family. 

In the aforesaid premises, having heard 

tre learned Advocate for the Applicant and Shr,i 

-_L 
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The apii icant ii ahsn 
n call. Sri A.K.aose,Ld. 

Senior 	Govt.Standin 
Counsel hasfied Iie1flo of 
Appearance on 7.5.2002 and 
counter on 3.5.20)2 after 
service on th 	pjlio nt' s 
counsel. 

âl1 )h 17.5.2052 for 
rejoinder,if any. 

JI AR 

- 	r-'2' 

'2- 

' 	 L1  

" I 
' 	t; 

1" 

learned Sr.Standing Counsel, 

ddoest the ftespondentsAto reconsider the case 

Of the Applicant (in pursuance of the inquiry 

report under Annexure-R/5 dated 25.2.2002L4j 

keeping in mind the findings in the,\inquiry 

report; wherein it has been disclosed that the 

family of the Applicant (fol1owin, to premature 

death of the EDiPM, Kaimati I.0)is in complete 
- 

distressed condition being indigent, andAprovide 

employment assistance on compassionate grounds 

to the applicant, as expeditiously as possible, 

within a period of three months from the date 

of receipt of copy of this order. While giving 

this direction, the previous decision of the 

Circle Re 1 axat ion Commit tee/Aithorit ies/Resp on dent 

as reflected under Annexure-2 dated 5.12.2001 

is quashed/set aside. 
observation and 

iit h the f ore saidd i rect ion, the O.A. 
1 1 

is allowed, but 	order as to costs. 

- 	&i-k 
MEMBER (JuDIciAL) 

Ls 	Send copies of this Order to Respondents 
at the cost of the Applicant. 'Shri Rath 

for the Applicant undertakes to file the 
required postages for transmission of 

copies of this order by 24.5.2002. On 
furnishing the pOstages as directed 

abDve, free copies of the order be givn 
to both sides. 

6f2&2 
MEMVEPK JUDICIAL) 
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